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JUDGMENT

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAQC,

Heard Shri KSR Anjaneyulu, learned co

the applicant and Shri N.R.Devaraj, learned s

counsel for R-1 t¢ R-3, R-4§ is called absent

case was called.(:f:}

2. A vacancy arose for the post of EDEP

due to the death of Shri D.Krishna_Murthy, th
of that post, on 19.11.1590. As no cancidate
‘by the Employment Exchange though a reguest v
the notification as per the memo dated 8.3.19
issued by R-3 calling for the applications by
30.4,1991 as the ldst date for receiving the
applicant herein and two qthers submitted the

cations in time., The 6ther two were not havi
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notification was issued in pursuance of which

applicant and R-4 and some others submitted 2

As necessary documents were not filed by ther
again notified on 29.6.19925fixing last date

of applicatiors as 31.7,1992. Then again th

arné R-4 also applied along with all neceosary

[ o

cates. R-4 was selerggd and a@pointeo

N

z
-

f{or Vet

a fresh

the w
. i
hplicastions, |
|

, 1t was y

for receipt ﬂ

applicant

“certifi-

I
1
\
\

DR T R

*

'y

¥



[} 3_‘0

and being aggrieved, the applicant filed this O
praying for declaration that the selection and appei-

ntment of R-4 as EDBPM, Siddipuram is arbitrary,

illegal and untenakle and for consecuential direition

to R-2 and R-3 to eppoint the applicant to the saiad

pcst.

3. While the applicant passed B.Com,, R-d(/failed

in 9th class. It is urged’) for the applicant 7hat as

preference has to be given tco the Matriculates,![the

applicant should have been preferred to R-4., The

applicant was éppointeq-as EDBPM, Siddipurem on] provi-

sional basis after terminating the services of khe

substitute appointed by the deceased,

4, R~3 endorsed to the following effect) WRile
| ‘ Wi}

prefering R-4 to the applicant:-

"The provisional BPM has got gqualifige-
tions which are far higher than those

are prescribed which is disadvantage|in

matters like this, Further we cannot
' . Clond ¢ Lo L
allow an impression to gain aeswracyl

\nsl Il
but provisicnal appointments are alene

likely tc be ratified. It amounts %
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delegating power of selection to th
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8. The OA is ordered accordingly.. No costs.éy
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The Secretary t

Dept.of Posts, New Delhi.
The Postmaster General, Vijayawada.
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(V.NEELADRI RAO)
VICE CHAIRMAN

DATED: 11th July, 1995,
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